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Urban Land Ceiling Act in Tamil 
Nadu

7796 SHRIMATI PARVATHI KRI- 
SHNAN Will the Minister of
WORKS AND HOUSING AND SUP­
PLY AND REHABILITATION be
pleased to state

(a) whether the Union Government 
have any information regarding the 
enactment of the Urban Land Ceiling 
Act m Tamil Nadu,

(b) if so, what are the details there­
of,

(c) whether the Stale Government 
has proposed any aaaandinenU to the

said act to cope with the situation m 
Tamil Nadu, and

(d) if so, the details and Govern­
ment's response thereto?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE­
HABILITATION (SHRI S1KANDAR 
BAKHT) (a) and (b) Yes, Sir The 
Tairil Nadu Urban Land (Ceiling and 
Regulation) Act 197b was enacted as 
a President s Act on the 3rd August, 
1976 It closely follows the Central 
Act

(c) and (d) The Tamil Nadu Ur 
ban Land (Ceiling and Regulation) 
Bill 1978 was introduced m the State 
Legislature on the 28th March, 1978 
to replace the existing Act The de­
tails will be known only on receipt 
of the Bill as finally passed by the 
State Legislature which is awaited

Demolition of Government Accommo­
dation in DLZ. Area, New Delhi

7797 SHRI KIRIT BIKRAM DEB 
BURMAN Will the Minister of 
WORKS AND HOUSING AND SUP 
PLY AND REHABILITATION be 
pleased to state

(a) the number of type IV quarters 
in the D IZ  Area which have been 
demolished or are proposed t0 be de­
molished,

(b) whether m place thereof new 
type IV quarters are proposed to be 
constructed tti this area so as to ac­
commodate the allottees of the demo­
lished quarters and

(c) if thc answer to (b) above be 
in the negative the reasons therefor?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE- 
HABILITATION (SHRI SIKANDAR 
BAKHT)' (a) 234 type IV quarters 
have been demolished and 850 quar­
ters are proposed to be demolished
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(b) and (c). 124 type IV quarters 
.have already been constructed in the
DIZ area; and 62 type IV quarters 
are under construction. To facilitate 
provision of alternative accommoda- 
tion to the occupants of type IV 
quarters, Government has decided to 
take up construction of 250 type IV 
quarters in Delhi during the current 
year but since no vacant land is avail­
able in the D.I.Z. area at present, 
these type IV quarters are likely to 
be constructed in some other locality.

Coconut Board

7798. SHRI GEORGE MATHEW: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the proposed Coconut 
Board will be located in the State 
with the largest area and production
in coconuts;

(b) whether representation will be 
liven to the concerned coconut grow­
ing States in the Board according to 
this area and production in coconuts; 
and

(c) whether the State Governments 
will duly be consulted when appoint­
ing Members of the Board from the 
respective States?

THE MINISTER OF AGRI­
CULTURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA X: (a)
A decision is yet to be taken regard­
ing the location of the headquarters 
•of the proposed Coconut Development 
Board.

(b) Representation will be given 
“to the Coconut growing States on 
the Board keeping in view their 
importance from the point of view of
coconut production.

(c) The State Governments will
consulted when appointing their

representatives on the Board.

Foreign Aid received by Vanvwd 
.lahram at Mfecapnr (U.P.)

7799. SHRI HARGOVIND VERMA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Vanvasi Ashram at 
Mirzapur (U.P.) is receiving foreign
aid; and

(b) if so, how much?

THE MINISTER OP AGRI­
CULTURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
and (b). The information is being 
collected and will be laid on the Ta­
ble of the Sabha as soon as it becomes
available.

Tribal Area Development Agency
during Sixth Flan

7800. SHRI GIRIDHAR GOMAN- 
GO: Will the Minister of AGRI­
CULTURE AND IRRIGATION be
pleased to state:

(a) whether his Ministry have 
asked the State Governmcnta to 
prepare the projects for Tribal Area
Development Agencies to continue the 
programmes in Sixth Five Year Plan;

(b) if so, whether the States have 
submitted the project reports for con­
sideration of his Ministry so far; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OP AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) No, Sir.

(b) Does not arise.
(c) During the Vlth Plan, Pilot Pro­

jects on Tribal Development for which
Ministry of Agriculture and Irrigation 
is the nodal Ministry will be integrat­
ed with the tribal sub-plan dealt with
by the Ministry of~ Home Affairs.




